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| FORM NO.4 ,
‘ | (See Rule 42
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T IN THE CENTRAL ADHI\TISTRATIVE TRIBUNAL
GUN:HATJ. ‘BLNCH frer s GU VAHATI
o . ORDER SHELT :
E’ - -+ APPLICATION NO /05 o 200
Applicant
_A .pﬁ* S Qg Nmfétﬂ Lok \paday 2 25
. ReSpC»fldent(s ) 1P 0 Jl (?;:4»3 )
a . , . A
- A‘ﬁi‘v‘ocate for Respondent (<47 ) Case
4 ""r‘“‘““-‘-:————-—--——;ga...x.
f  NOLES OF +ho Dot et o a T T T T T e e e e e e e
©5 of the Registry ' ' pare ;Order of the Tridunal
T ~'~~~~a-~—~_..~~;‘§,_ _________ _} _______________________
— Q ‘ ~~~~~~~~~~~
‘ ! :
| | !
o - ) : 13@9?.‘?1 Present: Hon'ble Mr.Justice
. P fiypem o @ .
g . { i DeNoChoudhury, Vice-Chairman and

R B | | Hon'ble Mr.K.K.Sharma, Administra

A S ; | tive Member, ’ 7

. b e L e H i .

5)":; o <2 4 2244/ . i : Heard learned counsel f£for the.
LA B - ’ { -
eSS uy . parties, »-

| ; o 3 lication is admitted.
{9\ st f"'&fﬁa /\&// 3}0’" i I ) App B8
L _, ‘ ! Call for records. Igsue notice or -
I S , L y ' the respondents. Returnable by
L | . 3 ¢ ‘
le | R : ‘ 1 4 weeks. Mr.A.Deb R Sr CeGe Sl
Mz@fﬁ»ﬁd’ y(/u?D Vo " i ! 4 Be +A.Deb Roy, ¢
1 , { ' accepts notice .on behalf of m
) f g | the. respondents.
i_(/‘\ C//‘_,\Q ,72 %z M.gt on 10.4.01 for orders.
‘ :“ | ! . - [
i , ‘:3 20 S coo ! Oyl ;\Q(.(/S(/‘O\«\
B é —~ i | Member - Vice«Chairman
.“‘-' | ) - * M . N
) : _— { ‘ : ;
.y S : :
I's o) : S.(g g\
_ /84 e/ VG
r ér ] ! . ! ‘
N ’\[/I 6/4— % f‘\/ e 10.4.2001 . 3 Four weeks time allowed to
P : Lo n fhe respondents to .ile written statement.)
E List .or orders on 11.5.01.
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102 or 2001 .

e

Yritten statement has béen filed,

The application mIw file rejoinder if any

within 2 weeks. List on

Vice-Chaillman

- List on 11.6401 to enablethe respon-
dents to file written statement,

L

member Vice=Chairman

Y

ME. AsDsb Roy, learnad SreCeGeSeCo fOr the
r.apondonts.'iq glleﬁod 4 weeks and ne mors time
te file written statement, ;

' The applicant may file rejoinder, if any,
within 4 wesks tharsafter.
' List on 2—&-2061 for order.

Vice~Chairman

L““Vv

“List on 4=9~2001 to enable the )

nonber

respondenta to file written statement,

'éuul«c&,\; | S

uenbor Vice~Chairman

Written statsment has been filed, Ths applicent

may file rejoindsr, if any, within 2 weeks,

List on 24/9/01 for aorder,

| A

Member

kx Pleadings are comblete. The caso‘nay now be

listed for hearing, The applicant representing himself
may inform

‘the next date of hearing.

tist on 208/11/61 for hearing.

\ ((VL£CVL,

Membar Vice=Chalirman

Wors, W’%m DWM oumw
Pectsad ey g 2 ]n %ol .

| « By
? - - Bo) Yy

1l.6.01 for orders.
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Notes of the Registry

Qrder of the Trlbunal

E ©T mes wem oo e oma

‘Heard counsel for the parties.
Hearing concluded. Judgment delivered -
in open Court, kept in separate sheets.

" The application is dlSpOSed of in

terms of the order. No corder as to costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH

Original'Application No. 102 of 200j.

21-11-2001.
' . - ’ Date Of DeCisiOn°"‘""""“

L Niml Yadav and 24 octhers. L
- ‘fl"ilmNimEumLilwﬁ i “a,__, T = = = m o . .Petitioner(S)

Sri AO Ahmed . ‘ .
T T e e e e e L L = = = e o . AdVOcate for the
: ' , Petitjoner(g
~Versus= ' e

‘Union of India & ors.

. Y? ~ Y % { 4“')
T e e LT L = e o L L Resrondent ! -

sri A.Deb Roy, S .C.G.8.C.

S T = e e e oo _Advocet s for the
Respondentf;)
—y=y n oy iy ) A @
THE HON'BLE MR JUSTICE D.N-CHOWDHURY} VICE CHAIRMAN

THE HON*BLE MR K;K.SHARMA, ADMINISTRATIVE MEMBER .,

-

le Whether Reporters of 1ocal PApers may be allowed to gee the
Jjudgment > :

2. To Le véferred to the Reporter or not 2
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 102 of 2001.

‘Date of Order : This the 2lst Day of November,2001.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

The Hon'ble Mr K.K.Sharma..Administrative Member .

shri Nimbu Lal Yadav and 24 others. . « o.Applicant

By Advocate Sri A.Ahmed.

- Versus =

1. Union of India,
represented by the Secretary
to the Govt. of India, _
Ministry of Defence,New Delhi.

2. The Garrison Engineer,
Missamari, P.O. Missamari, A '
Dist. Sondtpur{Assam) . « « Respcndents.

By Advocate $ri A.Déb Roy.Sr.c.G.S.c.

1e)
Y
o
Its
jx

CHOWDHURY J.(V.C)

v’

The issue pertains to gfanting 6f the Special Duty
Allowance (SDA). aAccording to the applicants the respondents
unlawfully deprived them from the S.D.A granted tolihe
similarly situated persons. According to the respocndents
all the applicants_are’N.E;R.recruitees and ﬁherefore they
are not entitled for S.D.A in terms of the deéision
rendered by the Supreme Court in Union of India vs. sivijay
Kumar , disQosed of on 20.9.1994, save and except the person
named at serial No.18 Sri Pani Ram Dés. The respondents
in their written statement has cétegoiically,stated that
all of them except seriai No.ie are N.E.R.recruitees and
therefore they are not entitled for the allowance. |
2. Heard Mr A.ahmed, learned counsel for the applicants

and also Mr A.Deb Roy,learned Sr.C.G.S.C for the respondents.

contd..2
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In view of the position stated abcve we reject the appli-

cation save and excepﬁ the case of the applicant No.l8

‘Sri pani Ram Das, who according to the own showing of the

-

resPOhdents is entitled for the $.D.A. The respcndents

‘are directed to pay S.D.A to the person cited at serial

Nc.18 if not already paid.
The applicétion is disposed of accordingly. There

shall however, be nc order as to ccsts.

t

.\c.Lus LJT |

" K.K.SHARMA ) 7 ( D.N.CHOWDHURY
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

(AN APFLICATION

GUWAHATI RENCH,

GUWAHATI .

UNDER
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 198%5)

SECTION 19

oF

ORIGINAL APFLICATION NO. /DX OF 2001,

Sri Nimbu Lal Yadav & others

~Varsus—

*Appiicants.

The Union of India & Others.

I N D E X

Particulars
Application -
Verification

Annexure—1

Annexure-~2 « .

Annexure-~3 - —

Annexure—4 —

- v = .

-Respondents;

Page'No.
1 to |2

---13

|4 w15
¢
{710 2.1

22% 23

(AR8il Ahmed)

Advocate.

THE
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IN THE CENTRAL ADMINISTRATIVE TRIRUNAL ,
GUNAHATI BENCH, GUWAHATI,

(AN APPLICATION UNDER SECTION 19 OF 'rms

CENTHAL ADMINISTRATIVE TRIBUNAL ACT, 1985)

ORIGINAL AFPLICATION NO. OF 2001.
’ BETWEEN
Si.,ﬁES No . Name Degignation
No. : -
11 233689 Sri Nimbu Lal Yadav FMB '
‘3; 229502 ‘" J. Bhattacharjee J.E.
31 224549 **  R. E. Singh R/CH/MACH
41 235182 Md. Ajaz Ahmed Ch/Elcet
51 232866 Sri R. G. Saha Ele, HE~11
&1 264487 e 6. Senapati JJ.E.
71 224072 '° S.R. Borah M/Reader~I
81 NAY 'Y M. K. Chetri Mazdoor
51 232676 ' F.K. Goswami Elec/HS~1
101 268326 . ' P.K. Bdro Mate
111 26581 '’ .Lohit Eoro Mazdoor -
123 265528 3 Fradip Ganguli Elect/HS8-11
131 265551 Y Ganesh Chandra Fatowary, ~do-
141 265688 - *°  Gopinath Nandi ~do-
1531 233618  '°  Rajandra Rai Elect/HS-1
161 2651 " LR Kurmi . Elect/H8-I17
171 265536 ' Mangru Munda FMG )
1QJA16644 v Fani Ram Das D/Farm,F/hand
191 26541 ‘* R N Narzary, P/Fitter
201 232364 ' 8iv Rai Mate
217 265911 © '°  Kartik Passi CVE
221 2651012 *° B N Choudhury FGM
231 233173 ‘. J K Bhattacharjee A/W
241 265623 &mt Rejina Bora upnc
251 233600 Sri Jogesh Deka I/Macer

~Applicants.

44/\’:



A

f«

i e

: - Gn '
Ve
L.('-'—"“.‘ :‘:;

All  applicants are working under the
Garrison Engineer}v Missamari, P.0.~-

vMissamafi, District-Sonitpur.
~AND-
1) ' The Union of India, represented by

1 ( the Secretary Defence, Government of

India, New Delhi.

24 . The -Barrison Engineer, Misgsamari,

' P.O0.~Missamari, District~-B8onitpur.

~RESPONDENTS .
11 DETAILS OF THE AFFLICATION:
iy The application is made for non-

implementation of Memo = No. 20014/3/83~1V,

Government of India, Ministry of Expendifure,

New Delhi and Office Memo No. 4(19)/83/D

- Civil-1 dated 11.01.84 regarding payment .of

Special Duty Allowance for Defence Civilian

EmpIQVEES,

i) The application is made for non-

implementation of the éHon'hle Apex Court’'s
judgement in Civ}l Appeai No. 1572/97 dated
17.02.97 for payment of special Duty
Allqwances to the Defence Civilian Employees

working in the North Eastern Region.

21 JURISDICTION OF THE TRIRUNAL:"

'
!

The applicants declare that - the

]

subject matter of the instant application is
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within the jurisdiction --of” this Hon ble

Tribunal.
2} LIMITATION:

~The applicanﬁs, further declare that
the application is within the limitation
period prescribed under Section 21 of the

Administrative Tribunal Act, 1985.
41 FACTS OF THE CASE:

The facts of the case in brief are
: given below: | .

4.1 That your humble applicants bare §11
Indian Citizens as such they are entitled to
all the rights and privileges Quaranteed'under
the Constitution of India, The applicants are
all Defence Civilian employees and they are
serving under .the Ministry of Defence in
different capacities since long time. Now they.
are serving under the Barrison Engineegy
Missamari, F.O0.-Missamari, . District-

Sonitpur.

4.2 That., all the applicants have got

. common grievances, common course of action and

nature of their relief prayed fqr islalsm same
and similar and hence having regard to the
facts and circumstances they intend to prefer
this instant application Jjointly and accérd*
ingly they crave leave of the Hon’'ble Tribunal

under Rule 4(5) (a) of the Central Adminis~-

A
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trative Tribunal (procedure) Rules, 1987. They

also crave leave of the Hon’ble Tribunal and
pray that they may be allowed to file this

jioint application and pursue the instant

applicaéion redressal of ‘their common

grievances.

1]

4.3 - That the Government of India,

Ministr9 of Finance, Department of Exbenditure
granted certain improvemenf and facilities in
the Central Government Civilian Employees of
the Central Government serving in the States
and Union Territories of North-Eastern Region
vide Office Memorandum No. 20014/3/83-IV dated

14.12.1983. - In clause II of the said office

Memorandum Special (Duty) Allowances Wwas
granted to Central Government Civilian
Employees who have = all India Transfer

Liability at the rate of Rs. 25% of the basic
pay subject to ceiling of Rs. 400/~ per month
on posting to ény station in the North-Eastern
R?gicn. The relevant portion of 0. }Wh dated
14.12.1983 is quoted below:

s (iii)8pecial (Duty) Allmwaﬁca:

antral GoverAament Civilian Employees who have
all India Transfer Liability will be granted a
(;peciél) Duty Allowance at the rate of Rs.
25% of basic pay ‘subject to a ceiling of Rs.
405/~ per month oﬁ pasting to any station in
the North-East Region. Such of these employees
who are exemptéd from pay of income Tax, will

however not be eligible for_ the special (duty)

ﬁilawance, Special (duty) Allowance will be in

edition to any special Fay and for allowances

already being drawn subject to the condition

+

IV
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that the. total “of “such special (duty)
_ﬁilnwanée plus special deputation - (Duty)

Allowance will not exceed Rs. 400/~ per month.

TSpecial

{(Remote)

Allowance like Special Compensatory

LLocality Allowance, Construction

. Allowance and project Allowance will be drawn

_'saparatelyz

".4'c4

An extract of office Memorandum dated
14.12.88 are annexed hereto and the
same are marked as Annexure- 1 and 2

respectively.

That 'your' applicants beqg to étata

that, they are all scheduled with all India

Transfer Liability in terms of their offer of

appointment and with the said liability they

hgve

received the offer of appointment and.

joined the service of the respondents.

4.5

That these Defence Civilian Employees

are entitled to get the benefits of Special

(Duty) Allowance vide recent judgement of the

Hon'ble Supreme Court of India in civil Appeal

No .

1572/97 dated 17.2.97. The Hon’'ble Supreme

Court in their judgement 4t has been clearly

stated that all the Defence Civilian Employees

who are working in the North-Eastern Régimn

are entitled to get the benefits of Special

(Duty)

Allowance because the Defence Civilian

employee deployed at the North Eastern Region

for support of Operational Requirement they

face the imminent hostilities supporting the

Army Fersoannel deployed there.
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- Annexure-3 is the photocopy of the
Judgment & Order dated 17-02-1997
passed in Civil Appeal No. 1572/97.

4.6 . That vyour applicant begs to state
that they .have‘ fulfilled all the terms and
condition of Special (Duty) Allowance as
admissible to all ' the Defence Civilian
Employeaes serving in the North-Eastern Region
and the recent Hon'ble Supreme Court’'s
order/judgement in which it was held that

those Defence Civilian Employees wha are

~serving in  the North Eastern Region are

entitled to get the benefit of Special Duty
Allowance and as such, they canm not be denied
by the Respondents to get the benefits. of
Special “(Duty) Allowance and as such, the
applicanés are legaily  entit1ed to get the
bénefits of Special (Duty) Allowance.

4.7 That vyour applicants beg to state
that they have submitted representation before
the Respondents for payment of Special (buty)
Allowanée to the Defence Civilian Employees as
pef the recent Hon ' ble Supreme Court’'s
Judgement in Civil Appeal No. 1572797 dated
17.2.97. But the Respondents have not vyet
taken any steps fcr'paymént of Special (Duty)
Allowancé- to the Defence Civilian Employees

and in the circumstances finding nao other

‘alternative way the applicants are approaching

bhefore this Hon’'ble Tribunal for protection of

their interest and rights.

i

N



4.8 That vyour happifﬁént begs to state

that the aimilarly‘ gsituated sOme Defence
Civilian» Employees of the 'filed an 0Original
Application No. 270, of 1998 befaore this
Han;blé Tribunal with a prayer for payment mf;
Special Duty Allowance to the Defence Civiliah
Employee»aﬁ per Hon 'ble Qupremé Court Judgment
in Civil Appeal No. 1572 of 1997 ERepoﬂtea in
8CC " (1997) 4 Page 1891. The Hon‘'ble Tribunal
after hearing both the partiea' alimwed the
Original Application No. 270 of 1998 and
directed the Respondents to pay the Special
Duty Allowénce to the Defence Civilian

Emplovees.

Annexure-4 is  the Photocopy of
Judgment and Order dated 20-12-2000
passed in 0.A. No. 270 of 1998 by .

this Han'ble Tribunal.

4.9 That vyour applicants submit +that
there is no other alternative remedy and the.
remedy sought for, if granted, would be just,

adequate and proper.

4.10 - That this application is filed bona

fida,and for the cause of justice.
Sy GROUNDS FOR RELIEF WITH LEGAL PFROVISION

S.1 ‘ FQF that the applicants having
fulfilled the entire Criterion laid down by
the Hénfbie Supreme Court judgement in Civil
Appeal No. 1572 of 1997 towards granting the

Special (Duty) Allowance, to the Defence
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Civilian Employees of North Eastern Region.
Hence the Respondents can not deny,the'same'to

-the applicants without any jurisdiction.

-
’
~

5.2 For that there 41s no jurisdiction in

denying the said benefits granted to the

applicants and the denial has resulted in

violation of the Articles 14 and 16 of the
Constitution of India and also other similarly
situated employees already- have been granted

+

the said béne$its;

9.3 For that the applicants having

Cfulfilled all the criterion laid down in the

aforesaid Memorandum towards granting the .

Special (Dutyi Allowan&eB the respondents_cén
‘not deny the same to theiapplicants'without

any jurisdiction.

3.4 .Fér that the épplication has been
denied the said benefits without any principle
of being heard. There is a violation of the
pr;nciple of natural justice in denial of the
benéfits to the applicants and accordingly
proper reliefs and required to be granted to

the applicants.

9.9 For that it is a éettled proposition
of law that when the same principle have been

laid down in given cases, -all ather persons

who are similarly situated should be granted.

the said benefits without requiring them to

approach in the court of law.

A ¢
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Geb ., For that the recent Hon'ble- Suéreme

court’'s judgement it was held that irrea~
pective of facts and circumstances the Defence
Civilian Personnel who are posted in the North

Eastern -Region are entitled to get  the

such, the same can not. be denied " to  the

applicants by the Respondents.

S.7 For that the action of the
Respondents are illegal, arhitrary and not

sustainable in law.
& " DETAIL REMEDY EXHAUSTED:

That there is no other alternative
and : efficacious remedy available to the
applicants except invoking the jurisdiction o4
this Hmn'b}e Court under BSection 19 of the

Administrative Tribunal Act, 1985.

7. MATTERS NOT PREVIQUSLY FILED OR
FENDING BEFORE ANY COURT:

The applicants further declare that
they ﬁave not Ffiled any applicationgl the
applicaﬁta most respectfully pray. that vyour
Lordship may bhe vﬁleaséd to | admit this

application and grant the following reliefs:-
8. " RELIEF PRAYED FOR:

Under the facts and circumstances
stated above in this application it is

therefore most respectfully prayed that your

No

AN

benefits of Special (Duty) Allowance and as



A |

-

-
Lordship may be pleased to admit this

application and call for the records, issue
notices to the Resﬁondents £0‘show cause as to
why the reliefs saought for should Hot be
graﬁted to the applicanés and after ‘hear}ng
the parties on the cause or cause that may‘be
shown and also on perusal of records vyour

Lordships may be pleased to pass the necessary

order or1order5 as your Lordships may deem fit

and proper for granting the following relie¥s

to the abplicants:

8.1 That the Hon'ble Tribunal may be
pleased to grant the Special (Duty)
Allowance to the applicants in terms
of Memb No. é0014/ /8% E~IV dated

f 14.12.83 and office Memorandum No.

20014/16/86  IV/E 11 (B)  dated
1.12.88. ' |

o

8.2 That the respondents may be directed

to pay the Special (Duty) Allowance
to the applicants in terms of Hon’ble
Supreme Court’'s Judgment in civil

Rule No. 1572 of , 1997 dated 17-02-97.

8.3 . To pass any other order or orders as
deem fit and proper by the Hon'ble
Tribunal.

8.4 Cost of the Case.

7. " APPLICATION IS FILED THROUGBH ADVOCATE

)
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s 7T YERIFICATION

I, 8ri 8Sibaram Borah, MES8 No.
224072. M/Reader-1 working under the Garrison
Engineer, Missamari, P.O0.~-Missamari,
District-Sonitpur and applicant No. 7 of the
instant appli&atimn also authorised by the

other applicants do hereby solemnly affirm and

verify the statements in paragraphs4ﬁﬁlﬁﬁ,
are ftrue to my knowledge, those made in
paragraphs Q'B/ 4'S>

Q»% are being matters of

record true to my information and those made
in paragraph 5 of the application are true to
my legal advice and those made in the rest are
my humble submissiong before this Hon'ble

Tribunal.

And I sign this verification téday on

this 124 day ofMamcl,, 20001 at BGuwahati.

S1'be /ea"m /goa”ah .

DECLARANT,
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Aovernnant of 1ndia ‘

Ministry of Finance ‘
Cepartwent of hxvenditure

New Delhi, the 14th Lec'83
. ;. .?:'
t .

DESLEE MEVOr WM

. [
WMul o ALlLowanamnny ouﬁ vigllitan tor alvilian niploysan of

[ thea Cenhrad Yovernment aerving 4n the enton ana h
\ Union Torritoriqn of North EZastern Reglon-improvementa
thereof,

Tha nood for attracting and retaining the servicas
of compntent afficers for anm:vice in the linrth Eartorn
;. laglon comprising the Ytatea of -‘ssam,

Heghalayn, Maniyur,
Magaland and Mizoram haz b

“wen ~Lg2ging the atontion of
Chhe Govarniment far mone thing . Wha Government hnad

Committon under tho Chalrimanaohip of Socretrry, Dapartment
of Fuxoennel ond Zuck Adininintrative Rufovon, o roviaw

aprrodntod a

tha
existing allowancas & Administrative fiefors, o revinw tha
et 4

cexisting allowances and facilities admizszible to thoe varioun

categoxlas of Civilian Centrol Governrent employmes rerving

in this ragion and to suginst suitakle fmprovemanta. Thao

recommenthions"og the Cormitten have brnen carafully cronsi-

dered by the Govern: ant and the Fresident 13 now plearad to
decida as follows t-

¢

i
}) . Tedure of po<ting/deputation. . b
T W ox X k:x X X
1) 0 :;a:_i-c}\Iw'*:~r\‘qzﬂ Lax "«3'?n.'z.!;:*.},,.:‘.',tu,:.\u:,:'..';ﬁ,m1/.!z.*;c'.1.£L-*.uumf.~.\ 1
| and npecia) mention dn confildrntin) fecordn.
KX X X X X X
ili) Speciagl (“pty) Allowanca —

\

Central Coveznmenﬁ.civilian employcas who hﬁvc ALY
India tranafer 1ianility will he grsnted 4 apeciol (Duty)

Allowancn At the r-te of 2% percent of Snaic I'ny nubject to

XNy a celling of i, 405/~ Lcxr month ¢n vorting to any atation
in tie North Enstern legion. Such of thoye erployenn who
are axenpted from payisent of fncrma tox will, hounsvir, not

\\

S ,ﬁ) Centd, . . ——

v
 emetten b e



fba eliqible {or thin
_ Spﬁciil
speclal pay end

"heinq drawn aubjeact t
JQSuch

.l ."' 4

Yaty) Alloasnoe will
“*llowancna "1ikae spacda
291 lowancs, Lonitruety

. _.will be Araan . e;ara

]
h
S c o ¢ :
\
. N
KRKFRAR . ;
: {
+ 1
1
v . o
EARPATRIPIP S5 S , ‘ |
e - J
M N . L :
al v - !. ) .‘: . ¢ l'
[ . .‘I .
Jet x”x\rx Falatl Lo ' v !
4 i b .
}‘,' i ‘) ! P Co o } X - 1
i '"wxx/rx EREL ) , . |
", ;'f_'h‘ AR I . ot TN IR [
ARSI |
y ; . s i
x1 "U,": , N . B ! {
] S . . , P
1'—:“ L.o,} N ' L ]
AL , |
. . |
!
. - '3 . ot .
: ‘w‘id/~ Jele PAIINLIK :
OO IAT LS TATY T TS GOt e QF INDan :
H
1o . . . '
ey -
; I
1 ¢ Il
N .
I ) R T S i R |
AU l' . . . . .
R e s t .
S |
3 3 f
P e !
oL, ) - M et . i
‘ .‘-’- *y {“ o 4 '}‘ (. e M
ERAN] . [ M N *
g Wt o4 - ' i
! i}p vy, M .
oL, AN . i
. ‘ o i ’ !
¢ sy e ‘e » |
. . . t H
. '{*i’ { ! W b, i
' - N [ ’ t '
'. ‘;‘ ! ! '
) ) i
! i
: ' !
)
! e '
P :
! !
- \ |
. 1
! |
) i !
] '
\ |
] 1
-
i
!
! !
i
1 4 .
.; .
i .
} N "
» ' ‘
T
v I3
1
. - 1
1l
|
A H
. 1
i H
i
1 :
] :
)
. | ;
i , ‘ ;
s ) ‘ /-
idand nd B LT v SN — B O U U S - - . e e e e ---NJ.ﬁ

(Duty) Allo ‘ance

prc Dooutation

Special (Duty) Allowanca lus srect

uxociul (Dut“) Allovanca.mit Lxto

will be dn addition to any
(Futy) hllow:ncn alrea y
© thn a=ndition thnt thm.Lotol of

al pay/depufation

not excned BSe 400/~ pum, Boecinl

L Companuntory (Kemote Loanldity) -

on Allowvnco and trojmct Allowance

te ly.

@

D




RS

compriging the Ztates of

_ subject te celling of g,

oo Allowansze, Uonttruction
S will ka2 drsun.tevsrotely,

S ABnd re rxempted freon

¢

-gil Indias

i

- Jifp ~ -
e ’Phé"‘.h 'i/‘ ‘é ""
Annrxure{%} Cxtractd

R _ | At

vt 20014/14/C6/20IV/5.11 (1) K\

'Gont,OVAIndia, Finirtry of Finance
Depscteent o9 Expenditure

,'\"'55 '

Waw Xelhi thy 1 DéﬁfiQCG

O TCIE dami, i v

J

N : .
I@pfovemarts anl facilitior {or Civilian
enployaea of thr Central Govt., 2erving in the
wltates of North Snstarn Reulon, Andoman
Nicobsr »nd Lakahadeecp,

The underaioned 1s dir-ct:d to
dnilstry'n C.l'e No. 20014/3/B3-E.IV Gaterd
L9GD and 20th Mareh, 1904 an A he putsys v mepntionm
abhwmve and o nay thot She Juertion of takIing sudunisln
CAmprovementn 4n the allovanc-g and (- cilities to Cental
Government employ .rg ! ~2st~d in llorth Yast xn Region

) ~woaw, Maghalaya, toni;ur,
tiagaland,, ‘ripura, Arunich.l

angacinag the att ~antlon of the Govt. hecordingl
"Fresident 1o now pl asad to desice -z f=1lpes,

refer ¢£o thilag
l4th Lecombor,

¥y the

SRR ARY KKK Y
i4) X Y %N X MW

Special (buey) Allovanze, '

141)

Tha Centryl Sovt, Civilinn employ2es who liavn
transfor Lianflity w411 kr grented special
(Duty) Allow'nce at the rsts of 123 of hande 1ay

1000/~ rer month on roating

te any sta2tlen in tthe liorth Masztorn Fealon, Special
A(Dugy)’ \llowance " will be &in additicn to any specinl
pay .and/dr derut tian (duty) allow noe Alr-rdy bheing
driwn Bubject o 'thin candition thit tlv tots) of such
allowance w111 not <xcoed ?, 1000/~ "eMs 3paclal

DR
‘allovance lika sp-cial cerpensatory (Remnta locality)
“llowiance 1nd ¥rojoact Allowanca

tas
~

The Centr:l “Yovt. civilian cmploynrca who are
morhrrs of Nchelduled Iribes and are otherwise eliagi~le
fior tho qgrant zpeclal (Wut,) N\llowance un: r Lhia YAara

| ayrient - of Ince~ma-Tax under tive

Income Tax et will vloco draw Spacinl (Mute) Allowange.
. r

PN ARG S

Y R T
PG P

X

5o

- .

e TS i
e ot T SO

Limcech an? I'dzoram has been

e ¥

,,,,,



A= Lash A\N‘N e ‘KU\P\L:«

g

-

r-os.‘m..c »..o..u-w-.... VA oy o
woiee

. \ Cattiftad 1 1un hudcngy

. . ‘ . /A‘, ./’\NW\" ('“‘k‘(’-’\ 5\ /._.,.,
LN THE SYPREME COURT OF (NDLA vt Ranfito=(gudy)”

e r
» | . . ‘ ’ /t\‘lﬂllls.\. 2‘ ”;7“.””‘:199
CIVIL APPELUATE JUR[SDlﬂTlON Suprems Coult of [ndia

e R
e e
St o =

CIVIC APREAL HO. 1572 gg lqoz
J

MO
-(ml\°\n9 out of SLP (C Nn,ldOuR v 19905

‘ ‘ (‘-" A Q1

L TRV IS)
Ors. etc, ! Voaonppellants
| Versus. ’
o
aggd, BLS;Q,,& Pprs,. ekc, t . weJRespondents

e S YWITH
CIVIL APDEAL DS . 15771576, 577,1970-1574,1500- e ”"\/)
sina oul of, SLP' (£) Hos.17236Y39, 14104 1u141%47 |
, 2510810 or: 1996, SLP (C) Hu.L4J§ /90 {CC-
967 and SLP (CY Nu b398 - /7496 (CC- 6060/96)1'

~ .« 1
~ .
.

y
o
1=
=
P
=

. .. i [

g Leave 9ran\vd He Dave' heded dearned connse)
]Q! L\m pur‘L\ug,

v:'(;‘._.

' . 1]
\ , . N oot N
' .
A -
- ‘ ' ' ' ".. H .
— Th?““.dpﬁvqlx hy enercial leave, arise (com Lhe

. r
'varﬂoumf ordqrs PAY )Ld by the™ Centra)  Aluiniatval iy
Gduhatn Duu"h in'diffcrent matlers., .The main
' A ! .
' LIPS

VA paﬂsed an-17.010.02099% i BA Ho. 4439 i 04

PN L e
A ,

\”melhgm.GovurthnL of  India hiave  heen  Tasuing
\ : v

A

'-o:uvr' frow tine bo Fime for paymentl of (O Y oseaire ey o

d e~

et -

I N :
; . .
IRERTRY . ’()& 1
C N ‘
R .
i . % <y
Y .
LN . .
R N N .
. A 1)
[ . - 4
B s . m
+ i . 'e :
ORI T .
o
' e X
. .

b ’
¥
1
' |
. 1
.
' 4
'

e s THAVE IV




- ¥
.- — - > vty oeny _
s \’:’ " ad Wit e SeS e am——
' Pr—— G -
g D —
v TA o .
—

L] 1 . '

ful c1v11|un vmployee‘ ul Lhe Contnal.

’

Tom |

=0 1. o e I
E U o
‘4‘. T ’

=

sg%vantv -workang in the States
J,l..'! .

5 e . .
"Ma of the Nurth*ea*t&?h region,  Ju
g

-‘,“' N

and  Union

e

AN
T

T onol (T

k)

y

.“H§’ec1q1 DuLy h\\owuncv Wit Grue e

e

by SIS

.

Q 25% o( lhe bgﬁ;pipax subject Lo 4 ceiling

FE %h on postwng on nny stalinn A0 Lhe
vy e r

g%h un. SubsequenLly, Lhe vaurnmﬁwu
Y NS :

e hnva ean_ V«uﬂno

rw‘w “!l”" 0rdur$ fnom Vime (o Limw{ 11

progaedingﬂ ,dayed
an'p.;,

A

Lo
(\;H 1 17 1‘?9" Ulye

+

(\nvi"l'nuwnl

paymout of (he Spetid] Duly Allowance  wnd

\

’V‘N{
|A

Compcnsa{ury LRemote Loca]lly)..ﬁ11ownnrw as

ca
el

N . LN

‘

"Xhu vauncu Civiltian- eaployeey, wwpy 1o
L

i
o) d
enf il Yed L

Vi the newly  defined wOd 1l e
‘,Aryds, wﬁ\\ conlinug ‘Lo Le

: tl ' Spevial Compensalury (Remgt e
&{ ngfityg Mlowdnce ﬁnd glhiee. oWl owam:es ,
fﬂ 3o adnissible o Defence Civiliausg, o ,

o

mi Lhertoforu,,'.'. under e
RE gpgructfun~ }sﬂued Dy oty Winistey
fppm tine. Lo tin "However, }n respect

QK,L,.Daf nee. 111dn enpluyees  in (he
'frnnwly dvfnnud Field ﬂ:vd&,

exivling "
i
l‘.
S
)

.x‘t

Spetial

,,nﬂﬁgmpen satory (Ramule LOCdlnly) Mlowance ‘
o qu*'othv ul1onanc§s oo Stenvnrrenlly
qﬂm1*s1b1e'.ATung THIth TF el Service
‘QPHLeosnon TR '
(w LRSS .' ) -‘ . v ' Y
T ' . ' f
,ﬁkaihigontendwd by Wr, plp, MalhoCra, Teiarnoeg
Q”H591;apvvdriuu'fun the Union or Tndia,  Uhat
ViPw,quﬁﬂ by Lhe Tribunal 1l Uy e et g
™. ‘l “ - _ ) ' . .
Lo bu(h,'ﬂu ol correct and thay ey would e TR O N T
ke
)
. e '
X :
-!. i
S0
. ' } v !
emeeed L bewdmee ‘ . —~
} : R T e ———— e Saamal g SO
} ; “ - 2, T b B e i
| T ‘“AMQI
‘ T s o
: X3 . I e » LIXR 2 . t Te¥ 2
S ey g "M‘u Wity e

e e e



‘. ‘ ' T
. .

aﬁthur 'of the n1}gpdn-c° Shir P.p

- l\ '
v Rau, Y narang !
L Y
counke] :

dpred(ﬂng for some of - Uhe respondents
i ,\ '. ! ) .
oon&ended that Lhuue c1v11|4n wmp\uyuvﬁnwurk\ng RTINS
Cs '.. ./\ AN 1 ‘

dufence surv1ge-'} Vdr10U s tnon\
\.

inoLhe Nortlhe
gevonwweg\wnSpm1ﬂ Mtyﬁﬂuwnw MLHﬁ_
.‘ﬁ" G

Lo:a}truct the . gmpetent bersons aml (he persons

qreleﬁtﬁfled.Lufthe Eama;dhd‘ the

: : : ° A
’}ﬁmendud concvqswon$ ?uuld bevfawplitab1g' Lo thuse . ,
pmp\oyee<jlwho gre;YrSd%feTred afl Loy April o Y7, 1979,

,?: All khaau'yﬁh'wérevéurywng'Vnr1i¢n wuu]u bv'wuli\led Lo p
(- S| AR . .

K ”Shri Arun Jqﬁﬁély;' ]edrnﬂd SENTOCY  Cuunsel
e ) | some Qf Lht snondehks“hagh drawq' oL
;é@:a LO. the d) l%HCLlon hvlwevn Fieldd, ;lvd cand

Jeiligiats |2 e e ' ,

?;@#”; {é?d drea ahd subm;t{ed Ll I cases  whepw . ,’
H O N ST '

‘ﬁjgﬁﬁ cmp?oyees gre %upp0|t|n9 Lhe Field S defence

:ﬁhi- ”Perkuns ; t-P1099~ for the border. opvratiouq]
h;3”' rcquﬂiuments fdc1ng tjre inmense H09L111L]e$, Uiey  wily

“;12. P the pdymont of both  allowances while the
S  Woditiey Fiebd nenn
Bﬁﬁgé'tm“;r’Q““e Hur |n; i othe Hodifiey Fi, d fArea, in ollier
e ords ;Wn'bdrr;ck°..yw11 be‘entﬁylud-to double benefﬁt
iggth'? Ale d]1pﬂdnf . LThis crealz$ S hostite
b, AR I .
"Uxxc;1m1ndtwon and Uit resu]ts.
’ \‘\“‘L-W.
¥ o Hd?]ng rbg;rd'Lo'vHE'reﬁfett]vh run”wnl]nu%,
A%;. s;.wgliqre 0ol Lhe vﬁgw.hhat Lhw.-Govurnmvnl Wav ing  Haeen
3 . y
| . T,
L L - i
.mﬁf&uﬁ | 'Q&%}
.o i ) '
e e e e
oo , . P .



'hy the Government but (hey ceanol b

1

M v
depeived

.

f L o 201

- . "".‘_ ' o ———

; ‘. .'.“\ll . ‘ . o : .u <‘ . ' .' . A

e Juaextendlug the benefil “of paywent of Special Duly

i . ueoo , t ' . ot

G e ' . Lo . :

A Allowﬁnye. % “all the defence enployees working in  the

',!w.“{ gj, B ' : ¢ . ‘-‘0 s Q. R '

/Q@”u, fNQflh*Eﬂﬂker“ reg\un hs uﬂr'thuuurders ‘n%u&d by Lhe

I

i;% GovqrnmunL l;um tﬁme to'L\me as o Apedl L7, 1995, the

sl - T
5'&@ i ,Rwuvarelathtleq Lo. boLh thv Svecﬁal DuLy A\\ownuue s well:

A . N RTIOC RAT

R TR ' v .
;_%g-ﬁHJ;“%AJW&Sm‘FSGfd Aﬁpp $per\a1 Compenuulosy QRvmuLe- Localily)

"t d\ ; 0 “H‘ TN ! ‘

,;j%hkw$vanwhilowance.;' Thewsnmu c‘me Lo be moudiified "wie, o that

VEIETE e o J S . b2 S
,':‘/,: L I‘ l.‘}‘ NP N , ' : ' . * . [
fx%%&(NTW&XLmﬂakﬁu‘“(1bepp(or6,ngrvapgckive of the favt whellhier  or

-‘il\f).i HEN Y Ly v b B A A NI R

- hh L) B RGA ' : ' ‘

':g@' ”YQOtMMLHUY hdve been deployed &ar]uer Lo that.date, ald

‘v’ 17 e S . —

R o ’

R KL o are enluLTed to anh Lhe d\\qwﬁnue% _unly uplo o Lhal
:'éﬁ‘?'“' ddL“', ,T‘ afLer, 11 the personne wheilher
Al SR T '“" e C .

AtEEnRee s Colitransferreds), edrlwv' Lo thabt or transferced from on  ul
R (TR : ) ixC:,%‘..sr«;u ¥ _ L e . ' .
=4;\ﬁ1 ARALY Eﬁftbr Lhat ddlc, ﬁhq\\‘be{cntﬂtlvd'kufpnymun\ i enly
‘ .: ‘:' :': e N ‘ ‘N'l. Y ,‘ ' ‘. i " ’ . ‘ K ’ .

Qﬂ“. . 'Qu& se\ Of upﬂ(\d\ Duly MTowance 1o Lerms of Lhie abiovae
_: :":!"‘.‘#. " d,'r)‘gl‘d} Or er. '-,". .t e SR .v
B (R f.l ! "Iﬁ"“ ! , ) ‘ .

UL It ] ' | . . e " .
b :' '..' h ] "A“ '.l N '
PG wit Yo ‘ o ' .
} ki,iﬁg ;‘ b ﬁ@, regards Lhiv . payment . of  Special Duly
R 3 {1 ! Lo ' ,
' .ﬁ\‘ I Aﬂ\owdnce %u the def eHCH C\v111un perasunnel  deployed

' 2 K . .

i " l'.‘ 'y . .

"éﬁﬁ; W\Q border nred quk‘suppprt of operdtional

:,”;%?E: \toqu|rument, they  face  the  Gmwinent  hestililies
' ‘%H%ﬁ vupportlng the army  personnel’ dupauywd Lhere,
| el - | ' v ‘

‘ﬁqwii N cessar\]x, “they alone requite the donhie vdymvd‘ RS

] X .\ tu‘.": : A | ' .
Eéﬁ.. CorederedT
RN '
AR -

of \he

00

sany since Lhey are facing buminenl o hosUilil e

SRR

(I —
e T —— e e -~

3 | :
Y i :
W '
H ' A
(;ﬁ,{
1‘63
i .
v L4 . _
K .‘P‘, | . .
Ia "‘.' } .
| AN ,
; o :
!
. \ ‘%/
1
' .
1 .
. .
: . .. . ¢
¢ .
. . *
. ' . N . ‘n
! )
) .
' !
' ..
i
i ' {
!
[P e T - - ‘*- O0 v diemain et ey Aot - .- - o~ epon ot . .
) > o ) .’/: ;
vo rv R : . Oy
R S




}' o
s | , . ,
{ [ double payment, Undeq these_cwrcumﬁtanu9$. et PLp,
2 ! '
{ . . - . - . . . ,
A ‘ MWalholra 44 r1ght eosayimg that the mording  of  Lhe
. g '
: i order Fequires modification, The . Guovernment s
{ '
~ ! . : ) ) . .~
: ; directed Lo modify the order and Prsue Lhe  corrigendun o
§! ! f ‘.
i . . . . ! ‘ .
| i accordingtv,: ¢ ! , ‘
N 1 oo - . "
v |'|" ..
l‘ . "', , ) I".‘. ‘ . s l. Il|.| l‘ '|:.’ ‘ ‘* "‘l"l
i : e appeals wr disposed of sccorddingil vy 1L.\"1
| ! ) X [ - " .
, g 1S made clear t)at Lhie Union of Lndia s ot “enlitled ,
' \ ' i H } ) ]
i ot . : LT T cee . a e
e 2 Lo recover, any ‘payments made,of 1le ppriod peyur Lo L "
XL h i f . .o , .. .4 0 YL 'y
. L. . ' ‘ [ ' . . \ R
. ! S PETY 17, 1995, ‘No costs, ! oo Bt
;1 . Y . '_\ ’ B b ] ! l. ! ! ¢t !
s, I . . { v
) ‘ ! .- ¢ . ]
L
b 3 ' " LA B '} [N | "‘ + |.I .' D.' "l I\)l . .
' : IR RAMASHAKMY) v o Lk
' v ' ' ) 0 ool “ T :' ." .t
1 ! : e . "
, : Sonol.'l'l‘lo'l.loroll\]n
O N, | ' ' B TUNARAYATL) TR
i NEW-DELHI ;. N o . Yoo
‘ Ty 9 100- ) ! S
FrP)f\H[‘\RY 171 .1.."9.;". . ' ) i 'i{‘;'l s
‘ . . ;"'.., .
I N . ' ! RN
1 " ' 1 . : ' ¥ " ’." ! T Ve )
' . | .
: o ;
l i ' i
(. I ) l ¢ ' 1
! | , f }f
) ;I : ‘.’ L e .
. |~ !
o | f 5
: . b :
‘n. I .
| '
. N
1
WY
]
1 [T '
)1
e
N I ) Sy
- ey

' - - !
-
B
t
WV
- —

. | i )
(( K g2 7

in Nilly aregs Fisking their 1ivay asoonvisaaad i Lhe

Proceedings of th-hrmy dated January 15, 1994, Wl

the l-\!_g"if’led F"lc_l,d_l‘\rgn, tnoolher pords, 0 Ui (Iv‘h,'m'.t.'

Lerminology, i groeacks™ dn Chat o oay Cd s g Jewwop

ceMisking ared; ﬂence they shall not  Le enbtiilad 1y



. - . .
— 3599
e

CENMTRAL ADMIMNISIRATIVE TRIBUMAL, GUWAHATI BENCH.

AN q
ordginal Application No. 270 of 1990.

. - Pate of Order : Thiz the 20th Day 'of Decembor, 2000.
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Lhe Hon'ble Mr Justice'D.N.Qhowdhury.Vice*CHai}man.

The Hon'ble Mr M.P.Singh, Adinindistrative Membex .
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.222 A B. O D, Narengi Camp. Having regard to the common
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they alone reguire the double, payment
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Jw¢g2:fnu that area is a lesser risking area;
L T LN hence they shall not be entitled to
¥ /J¢(,@f%quN% double payment. Under these clrecumstan-
A AN A BN ces, Mr pP.P.Malhotra 1o right in
¢ '/'f;" g ‘saying that the wording of the order
'\4 . Pl ‘ regquires modification. The Government .is
o OV direated to modify.the order and issue
SN N f;/\ﬁ the corrigendum accordingly.™
g

In the light of the afcresaid observation, the respon-
dento are diroctad to pay Special (Duty) Allawance to the
applicants. The application ds accordingly .allowoed. Thero

shall, however, be no order as to costs.

S4/ VICE CHALGMAN
S¢/MCMOER (Adm)
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH ::: GUWAHATI

0s0e NOo 102 OF 2001

Shri Nimbulal Yadav & Others
- VS-

Union of India & Others.
- And -

In the matter of :

Written Statementé submitted by the
Respondents

The respondents beg to submit the written
statement as followys 3

Te That with regard to para 1, the respondents

beg to state that the applicants except S. No. 18 belong
to the office of Garrison Engineer Missamarie. The Govb-_
of India Ministry of Finance Memo 20014/3/83-IV and office
Memo No «4(19 )/83/D Civil~-I dated 11.01.84 regarding payment
of Special Duty Allowence for Defence Civilian Employees
cannot be implemented for the applicants since all of them
(except SL.No. 18) are NER recruittees or in other words
residents o}‘;ﬂ;’g and hence not applicable for the allowance

vide Hon'ble Supreme Court Judgement dated 20.9.94 in C.A.

No« 3251 of 1993 ( Union of India Vs Vijay Kumar and others J.

2. That with regard to para 2 and 3, the respondents

beg to offer no commentse.
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3 That with regard to para 4.1, the respondents
beg to state that the comments agreed.
4. That with regard to para 4.2, the respondents
beg to offer no comments.
5. That with regard to para 4.3, the respondents

beg to offer no agreed in the light of Supreme Court Judgement
dated 294994 in C.A. No. 3251 of 1993 UOI Vs Vijay Kumar

and others vhere in it is clearly intimated that all residents
of NER « Even if serving in NER with all India Transfer Liabi-

lity is not authorised the payment of SDA.

6. That with regard to para 4 .4, the respondents
beg to offer agreed, to but they do not become entitled for
drawal of SDA on such fac¥s as per Govi. And Hon 'ble Supreme

Court Orders.

7. That with regard to para 3 4.5, the respondents
beg to state that the Civil Appeal No. 1572/97 dated 17.2.97 is
not relevant in this case as the case is not for recovery of

SDA paid to the applicants.

8. That with regard to para 4 .6, the respondents
beg to state that the applicants are not eligible for drawal
of SDA as per existing Orders as clarified Vide Supreme Court»
ruling mentioned at para 4.3 above.

9. That with regard to para 4.7, the respondents
beg to state that no representation has been received from

the applicants for payment of SDA. Hence application may not

be admitted.
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10, That with regard to para 4 +8, the respondents

beg to offer no comments.

11, That with regard to para 4 .9, the respondents

beg to offer no comments. However applicants are not eligible

for payment of SDA as they are all NER Recruitees.

12. That with regard to para 4.10, the respondents

beg to offer no comments.

13 That with wkk regard to para 5.1, the respondents

beg to offer not agreed as the applicants are not eligible for

bayment of SDA.

14 . That with regard to para 5.2, the respondents
beg to state that the applicants are not eligible for the pay-
ment of SDA hence violation of articles . As envisaged in the

application does not arise.

15 That with regard to para 5.3, the respondents

beg to state that the applicants are not eligible for such
benefits as they are all residents of NiR.

16. That with regard to para 5.4, the respondents
beg to offer not agreed to since such appeal by the applicants
not preferred earlier.

17.‘ That with regard to para 5.5, the respondents
beg to offer not comments.

18. That with regard to para 5.6, the respondents
beg to state that as per the recent Hon'ble Supreme Court's
Judgement it was held irrespective of facts that the defence

Civilian personnel who are posted in the North Bastern Region
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are entitled to get the benefits of Special Duty Allowance
but residents of NER are barred from re ceiving this type of

-

benefitse.

19. That with regard to para 5.7, the respondents
beg to offer not agreed to as the same has been discontinued
as per verdict of Supreme Court/CAT Guwshati. Supreme Court
Judgement in CeAe No. 3251/93 UOI Vs Vijay Kumar & Others of
1993.

20, That with regard to para 6, 7, and 8, the
respondents beg to skxkexk offer no comments.

21, That with regard to para 8.1, the respondents
beg to state that the Supreme Court ruling as enumerated in the

above paras the applicahmts are not authorities Grant of SDA.

22, That with regard to para 8.3, the respondents

beg to skxtmxkkxk offer no comments.

2% That with regard to para 8., the respondénts

beg to state that it may be decided by the Hon'ble C.A.Te.

Verification eeeceeceaee
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VERIFICATION

I, Sbni=/%67b~’ /42FiJ”.%ZELWKAA/> szi,
Mis8 omard being authorised do hereby verify and
declare that the statements made in this written statement

are true to my knowledge, information and believe and I have

not suppressed any material facte.

And I sign this verification on this JOth
day of & 2001,

MISSAMARI (ASSAM)



